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CENTRAL tDMI!U'STR.ATIVE TRIBUNAL 
_tLL.lili ABAD BENCH : ALL4B AB A.D 

CIVIL COFTEMPT PETITION N0.81 OF 2)03 

IN 

ORIGIN~L tPPLICATI'ON N0.1144 OF 8)01 
ALLflHAB IID THIS THE 31s~ DllY OF JULY, 8)03 

\ 

HO J 'BLE MAJ GEN. K. K. SRIVi1STtiV'4 ,MEfJJBER-A 
liQN~LE_,M.B§.,_MUBL.QHHIBBEJ4l!!"'EMm;.B:L _ 

.., 

Dhaned .Pra~ea, 
S/o Lete S'hr1 Rittu Fra sad , 
Po~ted at Kendriye Vidhyele No.1, 
Udhempur , 

(By' Advocate Shri Ajay Rejendra) 

• ••••••••• Applicant 

Versus 

1. H.M .• Ceire 
S/o of not known, 
The Commissioner_Kendriye 
18,Institution~l Area, 
5heh eed Jeet ·Singh Marg, 
New Delhi. 

Vidhaleya Sengetah, 

2. G. s, Mehre, 
s/o not known' 
Principal Kendriya 
,1r Force,Stetion, 
~gre. · 

(By 4dvocet€ ; : A 
) 

Vidhyeleye No.1 
. ' ••• ~ •••••••• Respondents 

Q R lLE-B-­ 

li.QE!llLE-1d.B2-MEEBA_mfil.IaaEB~MUE.B:L. 

Grievence of the applicant in tn Ls case is, that 

1nsp1te of directionr given by this _Tribunal in the order 
I 

aat"ed 12.11.roo2 neither applicant ·was given s personal heering 

to defend_ ,himself.1 nor his intervening period has been decided 
' 

till date. Therefore, it emount s to wilful dis-obedience of 

the court's direction. 
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2. tile have heard the applicant• s counsel. He has placed 

before us the r inal order passed by respondents en 12.05.2003 

1a1herein points .raised by him in his representation had been 

discussed and it is stated by the Joint Commissioner (A171N) 

that far the r_aasons stated above his submission cannot be 

accepted. It is not disputed by the applicant that he was 

given copy of the complaint and his explanation ~as called by 
. . 

the respondent ta which he gave h1is reply and after considering 

his reply the respondent have passed memorandum dated 12.05.03. 

Since respondents have already given him copy or the complaints 
anel h,ve alsa passed the fl i na·l orders after seeing his re.ply' 

thereto, it cannot be said that respondents have wilfully 

dis-obeyed the di.rectians given in this Tribunal. When he had 

mentioned after hearing the applicant it did not necessarly 

mean that he had to be given personal hearing, even a reply 

given by the applicant would be sufficient. Ho~ever, ir 

applicant feels that the order passed by the respondents is not 

correct that cannot be made subject matter of the contempt 
' 

petition and the remedy against that is ta file a fresh O.A 

challenging the said order. 

3. As far asJ passing the order for the intervening period 

is c,u1eerned)once the main order has been passed by the 

respondents?we are sure they will ~ass the order for the ' 

intervening period es well. In any case they are lirestad ta 

Pass the order witt;i regard to· intervening period positively 

within four weeks. lile do not think, ~\; ~~e, tor 

initiatil'li action against the respondent in contempt proceeding 
' "--- 

There f' ore, thi.s contempt petition is dismissed as not 
maintainable with abeve direction • 

. ti-- 
Plembar-J Member-A 

/Nee lam/ 


